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Central Administrative Tribunal
Principal Bench
O.8 No, 281/1995
New Delhi, this the (7fhday of August, 1995
Hon'ble Swri J.Pe Sharma, Member (J)
Shri Bhagwan Shafma s/o
shri Ramkaran Sharma, _
r/o House No, 2260, Gali No, 171, L
Tri Nagar, Delhi=33. e oo Bpplicant
( By shri R.D.Upadhaya, Advocate}
Ver sus
1. Director General, _
Irdian Council of A gxcultural Hesegroh,
Krishi Bhawan, New Delhi,
| 2o Secretary,
Indian Gouncil of Agricultural Research,
Krishi Bhawanm, Nev elhi,
3. Dy. Secretary(Admn.),
I1CAR, Krishi Bha: van,
New Delhiy
4, Under Secretary§Admn. ),
1CAR, Krishi Bhawan,
N New Delhiy

| 5. Shrl 30)0%3n33
Director (P),
‘ICAR, Krishi Bhawan,
New Delhie

Be Shri Soii Singh,

Und er becretary,lc AR,
Kr ishi Bhawan,

New L)elhi.o

T Shri SeRe.Katyal,
Section DOfficer
Ext. Hlucation Section,
i{ Cia,Rs Krishi Anusandhan,
New i i : ,'
ew Delhis ess sRESpOnients

( By Shri R.S.Aggarwal, Avocate)

ORD ER (QRaL)
By Hon',le shri J.P. Shamma, Member (J)

Hegrd the learned céunsel for the pa:zt"tiesé The

~aPplicant has assai

1 - '
N ed the order ditegq 25¢'Ls

1995 by
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which the applicant who was working in RRD ot on in
the Krishi Bhawan was tr snsferred to Exte Huestion
Section in the Krishi Arus andhan Bhawane! There are othar
transfers also in the same order but that is not relevant
The challenge to this order has been male on a number of
grounds but relief was not granted to the petitioner ard
a5 such he has already joined the transferred post, The
" Interim order was only to the exﬁ%t that the EJ}E;cai
who has certain apprehension agalnst the 3ection Officer
- shri SeReKatyal, the said Section Officer will not write
the A.CoRe of the applicant for the period he has been
posted by virtue of the order of transfer dated 25,1. 1995
Shri R.3.Aggarwal,counsel for the respondents hia}&«
lighted the facts referred to in the r‘eif:;iy and repelled
te apprehension harboured by the applicants
After going through the pleadings and the arguments
fvanced and the rejoinder Biled by the applicant, the
application is being disposed oOf only 'on the simple issue
from

to remove the doubt / the mind of the appiicant that

he will not be juldged in a proper manner in the

:

of the duties by the Section Officer Shri S.R.Katyal.

Without expressing any opinion about various allegations
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mxde by the applicant ard without going to the m

[

of the rival contention of the parties in the pleasdings,
in the interest of equity amd fair play, the application
is dismissed with a direction a8 followsi=

The applicant may be posted in any of the section
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of which Shri 3.R.Katyal 1is not the Section Officer
and C.R. for the period the applicant tanainw pos ted
under the aforesaid Section ‘Officé;z‘ shri SeRe¥atyal,
would be written by an immediate of fi cer of Shri S.R.
Katyal amd after his postimg to another section a8 swﬁ
above, C.Ro shall be written as per rules ?ﬁ@ggﬁihé%

The application is, therefore, dismissed socordingly

with no order as to costsd

ivjaz}n;ﬁa-—\ ?«%}‘
MEMBER {(J)



